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ACT No. XX or 1920:

[Passep By ThE TwbpIAN Lperstarive Cogxeir.]

{Received the assent of the Governor General on the 28rd March ,
1920.)

An Act to consolidate and amend the law
relating to the suspension of sentences
passed by Courts-martial wunder the
Indian Army Act, 191L.

'V HEREAS it is expedient to consolidate and

amend the law relating to. the suspension of
sentences of imprisonment or- transportation passed

by Courts-martial on persons subject to. the Indian vIirofsou.

Army Act, 1911 ; Tt is hereby enacted as follows :—

Short title 1. This Aet may be called the Indian Army
end constime (Qyspension of Sentences) Act, 1920, and: shall be

gion.
* -construed as one with the pr1nc1pal Act..
Definitions. 9. In this Act, unless there is anythmg repug- ,
nant in the subject or eontext,— \

(a) “committed ” means Qommltted to prison or
to confinement in military cusfody ] '

() “competent military- authority.”’ means a
superior military authority, or any gener-
al or other officer not below the rank of
* field officor-duly authiorised by a superior
military authority;

{¢) “imprisonment ' includes conﬁnement in

‘military custody; - ' o

- (d) “ prineipal Aet’ wmeans the Indian Army VI of 1911, |
. Aet, 19115

(e) sentence means a sentence of transporta-

" tion or impriconment, whether origin-

' ally
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ally passed on a person subject t#
the principal Aet, or passed by way of
reduction or commutation; and s’enten-
ced” has the correspondmw meaning
and

(/') “superior military authority’ means thte’
Commander-in-Chi¢f in India or any
cfficer empowered under the principal
Act to convene general Courfs-martial or
summary general Courts-martial.

3. (1) Where a person subject to the principal suspeision
Act is sentenced, the confirming officer when con- of seutenccs.
firming the sentence, or, in the case of a sentence
which does not require confirmation, the officer hold-
ing the trial or the President of the Court-martial-
when passing sentence may, notwithstanding any-
thing in the principal Act, direct that such person
be not committed until the orders of a superior mili-
tary authority have heen obtainel.

(2) A superior military authority may, in-the case
of any sucl offeuder so sentenced,—

(@) dircct that, until his orders have been obtain-
~ ed, such offender shall- not be committed ;
and
() suspend the sentence whether or not the oﬁend-
er has already been committed.

(8) Where, in accordance with any order passed

under #ub-section (2), a sentence is suspended the

offender thall, whetheér he has™ been: committed or
not, forthwith be released.
'Calc-llaﬂon‘

4. Any period during which a sentence is under of oot
suspension shall be reckoned as palt of the term of of sentence’

such sentence. ;:gifo?s
- 5. A superior military authomty may, at any Pawerts

time whilst a sentence is suspen,dcd under this Act; ';"u“s};f:;fo;

order— or. o_xdgr

rew:lss.ofi.

(a) that the offender be committed” to undergo
the unexpired portion of the sentence, or

() that the sen‘ence be rem1ttcd
6. Where
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6. Where a sentence has been suspended under
this Act, the case may at any time, and shall at inter-
vals of not more than four months, be re-considered
by a competent military authomty, and if, on any
such re-consideration, it appcars to such authority
that the conduct of the offender sinee his convic-
tion has been such as to Justify a remission of the
scntence, he shall, if he is not also a superior mili-
tary authorily, refer the case to a superior wilitary
authority.

. Where an offender, while a sentence on him
is suspended urder this Aect, is sentenced for any

‘other offence, then—

(e) if the further sentence is also suspended
under this Act, the two sentences shall
run concurrently ;

(b) 1f the further sentence is for a pericd of
three months or more and is not suspended
under this Aect, the offender shall also be
committed on the wunexpired portion of
the previous sentence, but hoth sentences
shali run concurrently ; and

(¢) if the further sentence is for a period of
three months or less and is not suspended
under this Act, the offender shall be com-
mitted on that sentence ouly, and the pre-
vious sentence shall isubject to any order
which may be passed under section § or
section 6) continue to be suspended.

8. The powers conferred by this Act shall be
in addition to, and not in derogation of, any powers
asto the mitigation, remission or commutatlon of
sentences conferred by the principal Act, and a
superior military authority shall, as regards persons
subject to that Act, be an auLhouty having power
to mitigate, remit or commute sentences under sec-:
tion 112 of that Act.

9. Where in addition to any other senfence the
punishment of dismissal has been awarded by a
Court-martial, ard such other sentence is suspended
under this Act, then, notwithstanding anything

contained
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contained in the principal Act or in any rules
made thereunder, such dismissal shall not take
effect until so ordered by a supemor military autho-
rity :

Provided that, if a sentence is remitted under
this Act, the pumshment of dismissal shall also be

remitted.
1V of 1917. 10. The Indian Army (Suspension of Sentcnces) Ropeal of
ot Act, 1917, and the Indian Army (Suspension of fgpr °

Sentences) Amendment Act, 1918, are hereby repeal-
ed, and all sentences which are  suspended there-
~under at the commencement of this Act shall be
deemed to have been suspended under this Aet,
and the provisions of this Act shall apply accord-
ingly :

" Provided that all such sentences shall, on, the
expiry of six months from the commencement of
this Act, if still under suspension, be deecmed to be
remitied.




